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Respected Sir/Madam. - K

The Delhi Judicial Acadeiny shall he conducting the ‘Triiiiiing of District Judges
(Conimercial Court) and Officers in or aittielpiited to be in Super Time Scale on tlie
Commercial Courts Act. 2015 and the other reliitetl eiiactiitents’ for District Judge
(Cominei'ei:il Court) and DHJS Officers in or iutticipntcil to be iii Super Time Scale, who
have not yet been posted as District Judges (Commercial Courts), on 31“ July & 01"

The iiom

K August. 2026 at the Delhi Judiciu] Aoadeiriy.

motion list of DI-IJS Officeis for the aforesaid Training is enclosed as
Annexurc ‘A‘. the sclicdulc ofdie programme is enclosi-it ac Ariiiexiire ‘BY

It H4 requested that the nominated Judicial Officers posted under your kind control may
kindly he uontmuiiiuatcd iiboul the progriirnme schedule through your good oflioe. for attending
the programme.

In ease the iiomiiuited officer is trtinsfcrredlpostcil to other jiirisdietion on or
before the date of iiforesziid ti-niniiig, the noiiiiiiuted Jiidieinl Officer shall remain
nominated for the progriiniiiie.

The nomiiiiilcd Judicial Officers may kindly be advised not to list any judicial
/admini.<miii\»e work on 11“ July Si. 01“ August. 2026.

With regards.
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Nomination List of DHJS Officers for
‘Training of District Judges (Comnu-rcial Court) and Officers in or anticipated to be-»in Super

Time Scale on the Conuuercial ( "um-ts Act, 2015 and the other related enactments‘
Oil

31.07 .2026 (I-1-inlay) and 01.08.2026 (Saturday)
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1* i __ _* _ l W _ _ ,,,_ _ , i _ __ 7 — ,,_, ‘ i if

l_}Vipin Kr.Rai __ 7 ‘ASJ (POCSQ) ( l__ South—East W _ Sakeifl
* ” orm-.~. .5“ Soccial Duty (Rules & \ \

‘ ‘ ‘ ' ,_ , DHC
2 ueemglah Goal W _l,\L1g;l1;10n_) ___ _ H _\ _V ___

l\-IW ManishGupt7z*1’ ‘ _ _ .ludge,nFarnily__Court(U-I West Y THCL,
-I1 l\Jl{2_1j_Rani W fl _ Disu~iuI_.Il@e*(Co1nmerciaICouft)~ West?” \ 7’ __llI( _

. _ ,

U1W S 'tri _ _ _ _ _ luQge.Fan1il)[ Court _ _ \ _ Shahdara __ _KKD
hp

aw n ( n n ( _ __
Sugendl1aAg_gal'\1al __i _ _Distrig1.Iudge __O iNewDc1i1i 7 _P1~1c

7 Salish Kr.Arora Registrar
W 7 7 l W 7 W. Supreme (‘ourl of

\ ( ___ ___ _ __ _ 7 _ _ Wlndia n_ _
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Programme Name:

Duration, Day & Date:
Participants:

Venue:
Programme Director:
Programme Coordinator:
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DELHI JUDICIAL ACADEMY

Training of District Judges (Commercial Court) and Officers in or anticipated to be in Super Time Scale on the
Commercial Courts Act, 2015 and the other related enactments
Two days, 31th July, 2026 (Friday) and Ist August, 2026 (Saturday)
District Judge (Commercial Court) and DHJS Officers in or anticipated to be in Super Time Scale, who have not
yet been posted as District Judges (Commercial Courts).
Seminar Hall, 2nd Floor, Delhi Judicial Academy
Mr. Mohd. Farrukh, Director (Administration) I Chairperson (Ofliciating), Delhi Judicial Academy.
Mr. Sachin Sangwan, Additional Director, Delhi Judicial Academy. __

“ff 8‘ 10:00 am -11:30 am
11

11:30
11:45
am

01:15 03:15
11:45 am -01:15 pm 01:45 01:45 pm -03:15 pm 03:30 03:30 pm -05:00 pm

7 7 __ J pm) Z W _ ‘ _g _

31 07 2026

Session-I

Vision, Significance and
Effective Use

Commercial Courts Act

l doing business tEoDB)

high-value disputes

mechanisms

‘ Speaker:

South West, Dwarka

Commercial Courts Act.

l

v Constitutional vision & legal
policy for enactment of

0 Significance of Commercial
l Courts in improving ease of

‘c Effective use of the provisions (
of the Commercial Courts Act.
2015 for expeditious disposal

(Friday) of Commercial Disputes \
c Jjgelay reduction strategies in ‘

0 Importance of Alternate
Dispute Resolution tADR)‘

I 0 Mr. Nikltil Chopra. Principal i
l Judge. Family Courts tHQs).
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Session-II Session-III l Session-IV

Effective Implementation of the
Provisions ofCommercial Courts

Act, 2015

Commercial Courts Act vs. Ci"C
framework
Scope and Applicability of Act l
Specified Value
Prc-institution Mediation
lntcrlocutory Applications
Case Management and
procedural innovations
Role ofjudges in expediting trial
Timelincs under the Act & their l
enforcement - -
Evidence evaluation in oniine
contract breaches
Summary Judgment

I Speaker:
Q Mr. .\likhilCl1oprn, Principal

l Judge. Family Courts (HQs).

If'i2Cl"

W3?-l'!1F‘~IW

Appreciation of Digital Evidence

Admissibility of electronic
evidence. challenges before the
trial court and case study
l'se of Tech & Al in Judicial
system
Use ol‘ NGDG. CIS. JustlS App
for Court 8: Case Management

Speakers: ‘ Speaker:
~ Anuj Kumar Agarwai, Advocate 0 Prof. (Dr.) Risham Garg,

p I Mr. Himanshu Tanwar. r Professor of law & Registrar.
‘ South west Dwmka Joint Director. DJA NI-UD

P2?!‘-HWW

IBC and Companies Act g
l

Overview of IBC
0 Effect of appointment of IRP.

RP. Acceptance of Resolution
Plan. Failure of the Resolution
Plan etc. on the matters to be
filed under the Commercial
Courts Act as well as such
pcndinc matters.

v Personal liability of Directors
and Lifling of Corporate Veil
in execution proceeding

0 Effect ofavinding up. merger.
striking of the name of the
company from the registered
etc. on the existing claims of
other parties.
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1 Jurisdiction l
- Interim Measures
- Setting aside Arbitral Awards
1 Enforcement of Arbitral *

v Court intervention U/s 8

Session I

The Arbitration & Conciliation
Act, 1996 ;

-

Awards

i-

1
l ll

I Session-I l

p Continued from previous
session...

Distinction between Conciliation
& Arbitration
Role of judges in pre-institution
mediation
Settlement enforcement Uis 74
Overlap between Arbitration &
Commercial Courts

IOZCF

71.'>l’=1'§$

Session-Ill

Intellectual Property Rights

Law relating to infringement and
passing off ingredients
Interim relief:
0 ex parte injunction (when

merited)
0 dynamic injunction
o John Doe order

Section 12A of the Commercial
Courts Act
Use ol' at trademark mid other
evidence
(nmJ\\i|' mt! I"C!'!ll!'l’||I|" - tr,-II
!\|n-\~.n 't'|.i;|~|.||"~.\ !:\\{ \;¢'\--'12‘!
H1, lhc u"..tJe1n.ul.».\.;,l~/1*)
The role of Section I24 - whether
reiief to be granted when ‘both
Plaintiff and Defendant are
registered proprietors

lpml
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Session-IV

Continuedfrom previous
session. . . .

Interplay of Copyright and IT
Act and intermediary liability in
e-commerce etc.
Domain name disputes
IP trial - some peculiarities. Trial
through VC
Jurisdiction
Valuation
Design infringement
Section 15(2) of the copyright
-\|.‘t zmtl il'~ rulc
i'.l~~lI1u‘>ll ill _1:':_'|~‘;:.' I l:~I_':t

i Speaker:
speaker: ~ speaker‘ t Speaker! 0 Ms. Swathi Sukurnar

- -(online session) (online session) - V l 3|-_ Advocate
Dr. Ami! George. Advocate \ ' Dr. Amit George, Advocate , \ O M5_3“-mhisukumar l Sn Advocate
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